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Beggar Homes for providing vocational
and technical education for the re-
habilitation of beggars. There are 12
Beggar Homes in the National Capital
Territory of Delhi.
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Complaints with National Commis-
sion for Minorities

7295. SHRI K. RAHMAN KHAN:
Will the Minister of WELFARE be
pleased to state:

(a) what is the number of complaints
received by the National Commission for
Minorities against discrimination of
minorities, against violation of safe-
guards to minorities in the Constitution
and against non-im-plemetation of the
safeguards by Government; and

(b) the number of cases where the
Commission has initiated action so far
under its power of Civil Courts?
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THE MINISTER OF STATE IN THE
MINISTRY Or' WELFARE (.SHRI K.. V.
THANGKA BALU. @) The National
Commission ror Minorities was constituted
under the National Commission tor Minormes
Act, 1992 on 17th May, 19y3. Tne
Commision had received various rep-
resentations and also some complaints and
upto end of March' 94 their number comes to
about 450.. These include complaints
regarding  discriminations and  other
grievances of the minorities on account of
compensa-teion to the riot-affected persons,
recruitment, bank, loans, police atrocities and
non-implementation of 15-Point Programme
etc.

Some of the complaints relate to non-
recognition of minority managed educational
institutions, permission to start technical
educational institutions and admission to
minority managed institutions. These relate to
Article 30 of the Constitution about saieguard
for the Right of Minorities to esiabnsn and
administer educational institutions..

(b) Keeping in view the nature of
complaints received by the Commission, the
Commission has not demand it fit and proper
to exxeroise the powers of a Civil Court

vested in it under the National Commision for
Minorities Act 1992.

Gift Consignment Received from
Foreign Donor Organisation

7296. MISS SAROJ KHAPARDE: Will
the Minister of WELFARE be pleased to
state:

(a) the number of bilateral agreements
entered into by the Government with various
foreign Government's on gift consignments
received from donor organisations, during the
last three years till date;

(b) the details of the supplies received as
donation under the above agreements for
relief and rehabilitation of the poor and the
needy in this country; and
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(c) the names of the approved re cipient
organisations in India which, received these
donated supplies dutyfree alongwith the
names of the approved  foreign donor

organisations?
THE MINISTER OF STATE IN
THE MINISTRY OF WELFARE

(SHRI K. V. THANGKA BALU):
(@) In the last 3 years till date no
bilateral agreement has been entered
into with any foreign government for
gift  consignments.  The  Government
of India entered into the
bilateral agreements with USA on 5.12.68,
with UK. on 20-10-64, with Germany on
(24.7.68, with Switzerland on 9.8.66 and with
Sweden on 20.9.66.

(to) and (c) The information will be
collected and placed on the Table of the
House.

agmaEl & fAg swew

7297, WAwWT AT @A
e ¢ §
=t oY, qf. wEe

FAT ®EAWO! HAT TG FAA F(
gt w6 6

()
#ifes qa & I fygwar A9
foar mr |
() = ¥ & = A Ay



